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CENTRAL ADMINISTRATIVE TRIBUNE&L
FRINCIPAL BENCH

08 1812/72001
New Delhi, this the 11th day of Dctober, 2001

Hon’ble Shri Govindan $. Tampi, Member (&)
Hon"ble Shri Shankeh Raju, Member (J)

Const. Ganesh Pal Meena
(No.11024/DﬁP.Delhi Police)
$/0 Shri Prabhu Lal™
R/0 Village & P.0O. Garh Khara
Distt. Sawai Madhopur
Rajasthan.
wwApplicant
(None present)
: Y ERSUS

GOYT. OF NCT OF DELHI = THROUGH

L. Commissioner of Police
Oelhi (Delhi) I.P.Estate
MSO Building, Mew Delhi.

Z. Shri B.$.Bola
Dy. Commissionsr of Police
Pitam Pura, X Bn. DAR, Delhi.
-« ReEspondents
(Depttl. representative
Shri Jagdish Chander)”™

QR D E R_(ORAL)

By Hon’ble Shri éhanker Raju,

Mrs. Avinish Ahlawat, who was appearing as a
learned counsel for the applicant for the last three
dates, also present in Court and stateés that she has
no  Instructions from his client for quite some time.
Therefore, she seeks permission for her withdrawasl
from this case

Z. Pairvi Officer Shri Jagdish Chander
appearing on beshalf of the respondents stated that an
the same grounds, the applicant has filed an another
0A.

x. In  this wview of t matter, 04 is
accordingly dismizsed in default an nonwprosecutionn
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{Shanker Raju)
Membear (J)




